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Commertid Complex(30A)
: mﬁa ‘Nagar, Bangalere,

The Hon'ble Member(Judl,) oo Shri Ramgkrishna Fae
The Hon'ble Momber{Adma,) 4. Shri L.H.A, Rego

‘shei T, Wﬂ.’ﬂ

~ Shri CGh, Suxyanamym.

shri J, '

G Sh, M,Raghavendrachar, Advocats,
1674-1078, Banasankari'l stage, &

srinivasmm. Fhase, It -

; W OXG, e rﬁﬂliﬁa’\tﬁ ;

1, "‘ha Director,
Foreman Train’ ng Institm. _
Tunkur Road, Bangalore.

2¢ The ﬁerksh@‘m |
ing Inshtutd,‘_
kaux ﬁoad. 3angalore,

3. Union eof India, :
f&i.niauz of lasour,
ihi, 7 « Respondents,
CRDER _
sh;-:i M, Raghavendrachar prisent fer the applicants,

-Shyd My e'uudwa “a0 prescnt on behalf of Shri Padmajaiah,
Sre Standing Counsels fox Respondenis, The first Re

Respone
1.0 ¢ Dizector, Foreman Training Institute, is
alm pwsm. :

Shei Padis ;"‘::‘;f"zhii"tﬁmipm s
z marsja re prepared o
Evo an mdamk!m; todior the ap::ncants appeintaents
Class 'D? posts on an Adehoe basis t11l - are
regularised duvinvim of this undertaking, the main
applications and the contenpt ag; lzcstwm may be digposed
ofy Hormally, we would have liked 1if a memo had b«n
ﬂled by the Respondents 2
Iiixectm Foreman T:al.nm? 1tute ?H&r«f«x calleﬁ
or) who is prescnt in the Coust today, has himself
eanfirm the undertaking, Ve, theufm, do. mt ingist on
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any written memo, ,
Applications stand digposed of,

Shri Raghavendrachey subiaits that the g8 BT

tants aust be given the benefit of the order with :
effoct from o today, L Shzi Yasudeva Rac submits that as semm
soon as the tﬁfacwwﬂ formalities relating to the _
meeting of . B.F,C, are over, the RAXXRRE
gﬁgumts will be ap: ointed on an oC basis),

Director present at the hearing also assures
that the procedural formslities se ing %¢ the holde
ing of the D,»p,C, @eeting and the lssue of appointment

erswould be completed within a periecd of a8 fortnight,

in view of the above undertaking and agsurance
given by the Counsel’ and the Director, nc further

Given under my hand and the seal of this Tribunal,
this (Fth day of day, 1986, : ‘
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